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JUDGEMENT

Shri SP Mukerji, Vice Chairman
Heard the learned counsel of both the parties on this application
in which the applicant who has styled himself as a casual worker amd whe
’ _ Ao

lum

had o be in casual service under Respondent-2, Divisional Engineer,
9 _ : '

Telegraphs, Thiruvalla on various dates betueen 18.3.80 and 25.4.81

‘has ‘prayed that thé respondents be directed to re-engage him as casual

mazdoor and to regularise his §§z§§:§by in accordance with his tﬁrn

on the basis of hié'initial'dateiof engagement . |

2 The learned counsel for the appl;cant subﬁitted that the

.applicant had been makihg a number of representations, but he has

not kept cogiés of that representations; It has also beén averred

that in spite of the DG, P&T's instructions, the respondents have

kewaox ignored his claim for re-engagement, while his juniors have it

'.2



[ admit this
application and

L]

been retained. R copy of the representation dated 13.2.91
filed by the applicant has been appended as Annexure~I to
the application.

3. The learned counsel for the respondents indicated

~that the application is time-bafred. Incidentally, the

learned counsel could not throw any light on the applicant’'s

previous engagement and representations.

. 4 - 'In the conspectus of facts and circumstances and

& :
in the interest of justice we feel that it would be

sufficient if at this stagevthe respondents are directed
to dispose of the applicant s représentétion at Annexgre—l,
after verifying the facts averred in thaﬁ representation
regarding his previous engagements and give him necessary

relief in accordance with law, keeping in view of our

. directions in OA 202/89 and other cases referred to in

- Ground=E of para=-5 of of this application. Accordingly,

UeLdirect the respondents to dispose of the applicant‘s,

representation within a period of three months from to-day"

on the above lines. This application is, therefore, closed,.

There will no order as to costs,
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